OFFICE OF THE
DISTRICT & SESSIONS JUDGE
UNAKOTI JUDICIAL DISTRICT

KAILASHAHAR.

1
LI

N0.10(25)-DJ/U/2015-16__ 4463~ 741 Dated, Kailashahar,
. The 27" July, 2016.

To

1. The Addl. District & Sessions Judge, Kailashahar/Kamalpur, Unakoti Judicial District.
2. The Civil Judge (Sr. Division) & Asstt. Sessions Judge, Kailashahar, Unakoti Judicial

District.

3. The Chief Judicial Magistrate-cum-Civil Judge (Sr. Division) Unakoti Judicial District,
Kailashahar.

4. The Sub-Divisional Judicial Magistrate - Cum-Civil Judge (Ir. Division),

Kamalpur/Longtharai Valley/Gandacharra, Unakoti Judicial District.
5. The Civil Judge (Jr. Division)- cum- Judicial Magistrate 1% Class, Kailashahar/ Kamalpur,
Unakoti Judicial District.

Subject:- Lok Savha Unstarred Question Diary No 711 regarding “modern mode of
communication "asked by Shri Asaduddin Owaisi,M.P. .

Sir,

In enclosing herewith a photo copy of letter No F.48(1)/HC/2016/13300-07
dated- 25.07.2016 along with enclosures attached for information stated therein, 1 am to
request you to furnish the required information as r;gards to parts(b) (c) and (d) of the
question in prescribed format to this establishment positively by tomorrow i.e. 28.07.2016 by
Fax/E-mail or Special Messenger for onwards transmission of the same in consolidated form to

the Hon’ble High Court of Tripura.

The matter may kindly be treated as most urgent.

Yours faithfully,

Enclosed: As stated above. , (
3(three) Sheets. L—"" 7 \
DISTRICT & SESSIONS JUDGE
UNAKOTI JUDICIAL DISTRICT
KAILASHAHAR.
Copy to :- i

1. The H/C (Sessions)/Civil Suits Clerk of District & Sessions Judge Court, Unakoti
Judicial District, Kailashahar for necessary compliance.

2. The System Officer, Computer Section of the District & Sessions Judge Court,
Unakoti Judicial District, Kailashahar. He is requested to upload this circular letter in
the website of the District & Sessions Judge’s Court.

sk

DISTRICT & SESSIONS JUDGE
UNAKOT! JUDICIAL DISTRICT
KAILASHAHAR.




By Fax/Email/Speed Post

THE HIGH COURT OF TRIPURA
AGARTALA

ﬁo’.F’.48(1)-Hc:1201 6/ 13360 -0¥%

From: A. Debbarma, o
Registrar (Judicial) =

To

1. The District & Sessions Judge,
West Tripura Judicial District, Agartala.

2. The District & Sessions Judge,
Unakoti Judicial District, Kailashahar.

3. The District & Sessions Judge,
South Tripura Judicial District, Belonia.

4. The District & Sessions Judge,
North Tripura Judicial District, Dharmanagar.

5. The District & Sessions Judge,
Gomati Judicial District, Udaipur.

6. The Judge, Family Court,
Kailashahar, Unakoti Judicial District.

7. The Judge, Family Court,
Udaipur, Gomati Judicial District.

8. The Judge, Family Court, _ -
Agartala, West Tripura Judicial District.

Dated, Agartala, the 25" July, 2016.

Sub: Lok Sabha Unstarred Question Diary No.711 regarding “modern mode of
' communication” asked by Shri Asaduddin Owaisi, M.P.

Sir, '
In enclosing herewith a copy of the letter No.15018/1/14/M .Cell/e-Courts, dated

22.07.2016 as received from the Deputy Secretary (e-Courts), Government of India,

Ministry of Law & Justice, Department of Justice, New Delhi on the subject cited above, I

am to request you to furnish the required information to this Registry positively by

29.07.2016 by Fax/e-mail or Special messenger for doing the needful at this end.

The matter may kindly be treated as MOST URGENT.

Enclo: As stated above. ' Yours falthfully,

(3 sheets of Paper)
0,
(A. Debba‘:ln

Registrar (Judicial)
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Ministry of Law & Justroe
_- Depaﬁment of Justlce -
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New Delhi22July 2016

- The Registl:ars General;‘_ o ;

AI! H;gh Courts L

$ubject Lok Sahha Unstarrsd questjon no. 711 for reply as assurance

regarding’ mcldern-que_ of cqmmumcatlon asked hy Shrl Asaduddln.

: .Owalsl. MP
Dear Sir /. Madam

: The unders:gned is dlrected to fomfard herewith a copy of the Lok Sabha
_ '-Questnon No. 711 for answer asked by Shrl Asaduddm Owaisi, MP. )

In thls context |t is. ment[oned that as regards to parts (b) (c) and (d) of
the question, information related to your High Court is required and therefore,
you are requested o respond in the format attached at the earliest and positively
within 15 days of the date of thls Ietter so that the reply to the parliament
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'PRIORITY MATTER

' FORMAT FOR SENDING INFORMATION RELATED TO

LOK SABHA QUESTION No_. 71
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